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Record of Proceedings

The learned counsel for the petitioner submitted that on account of

recommendation

of Shri V.K. Chaturvedi Committee, relocation of North



Karanpura plant of NTPC is under consideration of the Government.
Consequently, work on the transmission lines connected with the generating
stations would get affected. Learned counsel sought time to file his submission
on this point.

2. On the request of the learned counsel for the petitioner the
respondents, PGCIL and GUVNL, the matter is adjourned to 7.6.20212.

By order of the Commission
Sd/-
(T. Rout)
Joint Chief (Law)



